
Jammu and Kashmir Pollution control committee
Parivesh Bhavan, Forest ComPlex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008ll

Tel - 01 91-2476927; mail - merhbersecretaryjkspcb@gmail.mm

The Gonsultant Judiciat,
Hon'bte NationaI Green Tribuna],
Principat Bench,
New Dethi.

No: JKpCC/NGT/OA sost2o24tl|bl - LlO Date:- 1O -1 2-2024

Sub:- Report on behatf of Jammu and Kashmir Pollution Control

Committee pursuant to Hon'bte National Green Tribunal, order

dated 07.11.2024 passed in O.A No. 969 of 2024 News ltem titted

',Rakesh Kumar choudhary v/s Union Territory of J&K"

Sir,
ln comptiance to the directions of Hon'bte Nationat Green Tribunat,

principat Bench, New Dethi order dated 07.11.2024 passed in OA No.969 of

2024 News ltem titted "Rakesh Kumar Choudhary V/s Union Territory of

J&K", the Report of the J&K Pottution ControtCommittee is submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record

and ptaced before the Hon'bte NGT for consideration.

Yours faithfuttY,

Enc[:- As Above
*6W4Jc-e-

(Ghansham Singh)JKAS
Member Secretary

J&K PCC l 0 't \'4
Copy to the:-

1) Sh. G.M Kawoosa, Government Standing Counset for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'ble Nationa[ Green TribunaI
Principat Bench, New Dethi

Originat Apptication No. 969 of 2024

IN THE MATTER OF "Rakesh Kumar Choudhary V/s Union

Territory of J&K".

Report on behatf of Jammu and Kashmir Pottution Contro[ Committee
pursuant to Hon'bte Nationat Green Tribunat, order dated 07.11.2024
passed in O.A No. 969 ol 2024 News ltem titted "Rakesh Kumar

ChoudharyV/s Union Territory of J&K"

Background:

That the Hon'bte Nationat Green TribunaI vide order dated 07-11-2024 in OA

No. 969 of 2024 directed as fo[[ows:-

"7. Notices shall be issued to the respondents to enable them to tile

their reply within 2 weeks after receipt of notice. Respondents 1 , 2 and

3 besldes other, shall a{so disclose the provision whereunder siting

criteria has been relaxed or can be relaxed.

8. Respondents 4 and 5 sha{{ also be seNed notlces through Deputy

Commlsslone r, Jammu and he shall submit servlce report within 10

days.

Status Report:

ln comptiance to the directions of Hon'bte NationaI Green Tribunat,

Principat Bench, New Dethi onOT-11-2024 in OA No.969 of 2024, the report

of the J&K Pottution Control Committee is submitted as under:-

It is submitted that erstwhile Jammu and Kashmir Pottution Control Board

during 26th Board meeting hetd on 25-06-2012 had decided and authorized

Chairman of the Board/Committee to take decision on case to case basis

Page 1 of 3
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with the support of experts, in cases of retaxation of criteria for grant of

consent to stone crushers and hot mix ptants in respect of habitation'

educationatlnstitution,HCEetckeepinginviewthetocattopographicat

conditlons of the areas on exceptionaL basis and not as a generat rute (copy

enctosed as Annexure-A)

Subsequentty, the J&K Pottution Controt Commlttee has issued revised

guidetines inctuding siting criteria for estabtishment and operation of stone

crushers and hot mix ptants in the J&K vide order No 37-JKPCC of 2023

dared 27-o2'2o23, whereby the Chairman, J&K PoLLution Controt Committee

has been made competent to retax any of the siting parameters incLuding any

of three criticat criteria out of five criticat criteria, on case to case basis'

keeping in view the topographicaL conditions of the area and the revised

guidel.ines is atso appticabte to the project specific stone crushers and hot

mix ptants (copy enctosed as Annexurs-B).

Para 4,2 of the revised guidetines / siting criteria for estabtishment

and operation ot stone crushors and Hot Mix Plants in 
'&K 

notiliod vide

Order No. 37-JKPC ol2O2g dated 27-02'2023 reads as under :

Siting Criteria for Proiect Specific Stone Crushets/Hot Mix

Plants : The revised siting criteria shatt be applicable to Proiect

Specific Stone Crusher and Hot Mix Plants' However, the

Competent Authority i.e. Chairperson l&K Pollution Control

committee in exercise of powers conteffed upon him / her in

the 26k Board Meeting of J&K PC}, based on expert opinion'

may relax any of the siting parameters including any of three

criticaL criteria out of five critical criterla, on case to case basis,

keepingin viewthe topological conditions ofthe area' Consents

to Proiect Specific units shall be granted lor a specific period

commensurate with the life of the proiect with State of Aft

PCDS/PCMs to be adopted by the proiect proponents.

Pa8e2 of 3
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ln terms of para 4.2 of the aforesaid revised guidetines issued by the J&K

Pottution Controt Committee, the J&K PCC in exercise of the powers

conferred upon him/her in 26th Board Meeting of the J&K PCB, based on the

expert opinion may retax any of the Siting parameters inctuding any of the

three criticat criteria out of five criticat criteria, on case to case basis, keeping

in view the topographicat conditions of the area in project specific stone

crushers / hot mix ptants.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the-Hon'bte National Green Tribunal for

consideration.

*Y!&**4-
(GhanshErn'Singh) r o. rz- \l
Member Secretary

J&K PCC

Page 3 of 3

25



n'lembers

pr rref- *

5PI-B

GOVEITN MNT OF JAMVfiU AI'{D KASHMIR

J & K STATE iOAUNOII CONTROLBOARD

Sheikh-ut'Ato* coiw"i'hind Govt' Silk Foctory Roibagh

Srinogor

,{,//Nurrs oF rHE 26rH B,ARD !'!E:TING 
oF 'I&K 

'!9!,HELD 
oN 2s'!6"?:12 AT BANQUET

r.tALL sRrNAcen- u*isR ry,_gry';;,;A'NsHii-or si'"riT ciiuo' rFS, cri*i{Al't'

J&K srArE riiii''urtoN coNTRoL BoARD"

-l'he tbllowing officers attended the meettng :-

l. Sir' Suresh Chugh' lFS Director' Env' & Remote Sensing (Member)

2 Sh. M. A. K.akroo, tAs'rransport conrmi ssioiilo 
ri, 

".*.*1 :rr:r:* ::cretary,ffiTi:xi

; il [,]#il#;H: iil!;;iil]i3ffii/1iiil#ryi:[fu* (Memuer)

,(. Sh. lrfan Yasin Vice Chairmun' f-utt' A Watffis Dev' Authority '(Member)

6. Sh.R.K.Raz'dan ru*ueing;i;;'*'' 115:[:t 
(Member)

'7. Sh. M' Muazzam Managing Oi"t*" J&K SIDCO (Member)

, Dr Mohd Shan Deputv rrt"it;:::ffi5:;lli,Yii,*'u services, xasnmirv

s Dr.Bardev R.Sharma Deputv ni"tt*' ritaHil:? 
irff,] *rytttt servic:es, t!*\u) 

,

10. Sh. Y V'shamra President' Chambeiof 11"it'*'& 
Industries Jammu' (Member)

I 1 . Sh. Zahoor A' Bhat p"'iO"'''t' it-at'ution of lndustries Kashmir (Member)

I l. Sh Mohd. Asluaf nta' ptput'' General f'fu*gt'' l&K Industries (Member)

1i. Sh. Anil Suri p"'iOtniitJ""'ion of lndustries' Jantmu (Special Invitee'1

14. sh. Arun Kumar Tikku,IFS 
rt' Federatroo er rrrus-'----' 

( Member secretary )

At the outset, Member secretary rvelcoryed^all the esteemed members of the newly

constituted Board along with other pr*i.ipun,, *j Tl"rrr.J 
tr,. members that rast Board meetrng

rvas l.reld in 2010 und i.uron ro, to'a'Jting eo"'o yr*t'."e Jo u 
'"ou '"1of 

is bscause of time

consumed by trre Government to ,.-.onriitte the go"ra. H, *r*.a membe's that the Board in

tirrure r*ill .ieet frequently as per *t 'Cli 'rtt .wttt' 
(pttu"ntion and Control of Pollution) Act

l g?4 with the above statecl op.nini remarks 1. .louestea 
utt 

"'"tmed 
members to actively

deliberate o' the agenda iten"rs and.gi"e tt.,eir valuabre ,rgg.'tions tbr running the Board rnore

effectiverl,. ro begi; with he requested trr.- c',ui*,un, lar's?cu to share his views vrith the floard

l
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per agenda itenrs' 
o ^u^ r\;rin'res of the 25th BOard Meeting

ttem No.l : Follow up of the Minutes oI tne zo 
; .r" .lee.isionS taken in the 25th Board Meeting

l'he Board members with one voice confirmed the decisions taken in tht

r,.o,n 1t.,',", No.25:1 to ?5:8' 
, sndnew guiclelinestherefor:

rrcnt Ntt. 2: Review of siting crireriafor ston,e:::::""nsidering 
the cases for grant of :o:*t

A diffic'lty has been experienced over the years t":Jil;;ii 
'o*t 

litigation as well' There

in case or stone .lffX;.;*:,:*;i:fil:;,fi::$'o] u,n'"'"a u" having regud or

has to be relation-0",*".n the .'tlTifi:1 fr1.1,ilffi..-to. p1".. to place' it mav not be

Hslil*ilt}{ ;,i';'ffi fi t$ff}fltffit'krrt" have been rl'i *'
itt .ut. establishrnents

I'he revte

dilferent hunran H;;; iio. n.o,oi* ti-'"ttonal institutions and hea

:ril;::I;;;i:"":#'**li#f,,*,tl*tr$$t[-*;trl,:;,:-,;":
the trseri sitirrg parameter and tl '"'::i;i; -"',' Lnt" are to be run' *1*^t::Tl"*"ittittt 

'*a 
*i'i'

Sirnilarly in case of project specific *lit: ilt:.} u,, a viz the life of the project coupled

olthe proiett 'it;;;t*" 
u"'o be taken into accoutt

the topogra'n' "tint "rea 
on tT: to case basis'

rn acr<rition in case a unit,, o.o"*u in acluster ant"ti:lli:::;ff,ffi,?::;'",.,:'#l*:'l

anv human *"'"' il' "9""1ii'llfl::::i;:llfil"ch cruster

sovern ttre esrabiishmentroper.':"""Ii:l:f:'Iil-;:;;;;;" whic\ have been established at

"" 
o-t ""t 

it"tt'are the cases of such sto

pe rmi s si brc,,*, * * requi site'"'*o" o n' *t :::i},Jiji il.tJll: ffi ::frt*, ii'JJili

:1,il::1*Jili*Tii.;,::;rym'I:'j:,::#I;ITl'""""'--il:iil"'ffi ilii.;;:

,*L:.*rffi$*i#* ;*,*:"T15:l"r' do"'n"nt ro' 
"on"'*shers 

&i$J!x P la*ts

which is being finalized shortlY'

.

t
4
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\!, Pencling tlnalization anci approval of the abovc said guidelines / comprehensive

tiJr. sronc crusher and Hot mix plants ,the Board ma,v- like to approve interim guidelines placed as

,\nncxure-1.

Decision :

Tukirtg ptrt in the tliscusstotts the Transport Commissioner desired to have specitb stone crusher

unes whileus the Vice Choirman SDA desired to keep in mind the Master Plans while permitting

the stona crushers. President FOI Kashmir sougltt permanent solution instead of tetnporory

reloxutiotr lo stone crushers ontl hb views were also endorsed

Comntercc & Industries JammuLl/ith these observations the Bi'ird:'
by President Chamber

i). ottthorizetl Chairmon to take decision on cose lo case basis with the support of experts, in the

coses of relaxotion of criteria for grant of consent to slone crushers"snd Eot Mk Plants in

rcspect of hnbitation, educational instilution, HCE, etc keeping in view the local topographical

c'ortclitiotrs oJ'fhe ureos on excepfionat brcis andit as a general rule .

ii).the Bttrtrrl sholl recommend to the Governmentfor tttentdy zonesfor stone crushers.

Item No.3: Consent to Hotel Industrv

Horel Ildustry falls in Orange category as per Uniform Consent Mechanism aird accordingly

consent in this caregory is presently being issued with validity of wo years. J&K beingatourist state

r.virh good number of hotels, restaurants, cafeterias, eating points etc making the Hotel industry as one

ol rhe dominant industries in the State. Accordingly different f'ee structure was prescribed for this

industry, copy whereof is placed herewith as Annexure-Il.
Having regard of the pollution potential of this indusky especially in respect of water

pollution. setting up of STPs is imperative for hotels. In certain urban areas especially civil lines of

Jarlmu and Srinagar City, space is biggest constrain for setting up of STPs. Similarly in other areas

small horcliers have found it difiicult to set up individual STPs and in such areas proposal for setting

up o1'common STPs by the government is under consideration with ERA/UEED. There was a

deprand f}om the Hotel Association to raise the consent period from two years and it is accordingly

proposed that hotels meeting the approved guidelines of the Board shall be considered for consent fbr

three ,vears on case to case basis subiect to regular monitoring of the STP olthe Hotel.

With a view to provide some breathing time to government and small hoteliers for setting up

of STPs and to ensure that the soil and water is not loaded with pllution, the Board came up with an

affangement by way of guidelines for hoteliers, and interim policy decision taken in light of minutes

ol'meeting issued by the Tourism Department, copy apiece whereof is placed as Annexure-Ill &

IV.
The Board may :rccordingly like to :

i. ,4pprove the enhancement the ,",alidity period of cansent from 2 lo i years in case oJ'

hotels meeting the guidelines of the Board.
ii. . Approve the guidelines Presuibedfor the hotel Industry.
iii. ,Approve the interim policy decision takBn in light of minutes of meeting of the Tourism

Department.
it,. ,Approve the .fee struclure for the hotel industry.

?

n
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1. Decision

After threadbare discttssions on the dectded that Board should

rccommen(l to tlte Government for fo, setting uP STPs, For

smull hotels UEED / ERA ntaY he advised to mnstruct special drains to connect these hotels

witlr STPs. t4/ith these observations ,the Boe*ld aPProved the item'

to seizures made by the Municipal Atithorities'

The Board has also coordinated the activities with lqggd to eoforcement of ban between

Municipal bodies, DePutY Commissioners and CommerciaU Tax DeParnnent etc'

Similarly proposal was mooted for effecting amendments in the Act and the

ltern No. 4: Ban on Polvthene Carr'SthFs

polyhene being a non biodograttalile product has been posing glave threat to human health

ancr environme,t u,hich was somervhat more ihreatening for the J & K state owing to its fragile eco

system. witrr e,acrment J&K State Non Biodegradable Material (Management' Handling &

Disp.sal) Act 2007, ban on polythene .u* oug' hls been imposed in the state undq this Act vide

sRor g2 of 200g. J&K pollution controt goarJhas been decrared as prescribed Authority under the

Act vide sRo 4t l of 2007 and in terms of rules framed under the Act, it is enjoined upon Municipal

bodies a'd the Deputy commissioners to enforce the barlAct within their jurisdictions.

states like Himachal pradesh, Haryana, Maharashtra, Kerla, Delhi etc. have also enacted their

orv, legislations/norms to dear with environmental problems posed by polythene, whileas Delhi'

Ilarvana a.d t{imachal pradesh along with i&K have also banned polythene cdrry bags in their

States,asrulesframedunderEnvironmentProtectionActknorvnasPlasticWaste(Managementand
I-randling) Rules were not found much effective as centrar Rures permit use of polythe4e carry bags

"t.,o t:?;t Ti:iil:.ent of the Act and Rules of the state on the subject are concerned, Board

has seized 457.40 Qtls. of polythene .u"y uug' of which 250 qtls have boen confiscated after

rollorving the procedure. However, .onfis.ated material is ye! to be disposed off' This is in addition

T

Legislatrrre has accordinglY amended the Act in In addition notification foL

enrporvering officers of related Departments to compound oftroes has also been got issued

Desp ite this. polythene carry bags have not upto desired level from the market'

This is primaril,v because of illegal import of the poduct states.

Some traders and manufacturers came forward with alternative degradable and comPostable

polythera and samPles were sent to CIEPT, Chennai for tcgting Test results received have been

shared *ith CPCB and State Government vide letter dated 07-lG201 l. While CPCB confirmed the

degadability icompost abilitY of sarnples analYzed of onlY one of the traders, the State Govt' desired

to plrce the matter before the Board rvith regard to degradabilit-v result of CIEPT and Provision of

rule5 (C) of Central Rules related to pemr issibility of PolYthene canl' bags of 40 microns and above

All th€ communications refened to herein above are Placed on record as Annexure-V -IX' The issue

is also pending adjudication before the Hon 'ble High Court in OWP No. 338/2012 and couPlc of

o&er Public Interest Litigations (PILs) are

regarding polYthene issue.

by the Hon'ble High Court

a

;
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{
ln a<idition it is ProPosed to auction

rendering all corrtlscated material in

/ t,ank guanntee equal to the amount of

thiit the material shal I not be reProcessed for

The Board maY accordinglY like

Allott'ing the manufacturing
.tlTle, us t'ested by CIEPT &

n considsr the @ of :'

crnd msktting of bi&gradable polythene carry

;;;;i; i, c'intiar Potirtion controt Board

polYhene carry
with indemni ty bond or

the successful bidder as a surety

item of polYthene carry bags'

bags in the

rendering the confiscated
ii. Allou'ing the cli,rPosal ofcttnfiscated

materidl in capable of be ing re-used

of hb view Poinl of

";ifft;i;ro srto, rauncrr massive a*,arettess abaut the itt effects of the polytl'ene

Being the Prescribecl Authority, the Board shouldfirst ensure implementation and

enforcement of oan'in *oniyocturini,;;;;r;;iak o! Potythene Carry Bags in

'!i,,ll:;';. sttou frame art Expert contntittee .ut: :::!:l::r::*:;,::;'"r
tet.lttriccrl expertise ,e rcpresenratives of trade & industry ,rgiding biodegradable

F,ly1l1r,ru corry tog-s ,ritrirt, sltctll subitti) i,i ,rpoA in a timi bound manner to be

*i::,:ii,X; r'l;:::;o$',o,,;o,yte! n2ltttene corry bags tving in both rhe Resionat

offices, the Boarrl iuiii*ot thi Ciairman to'fraie a intmtttee to supervise

puncttittg t sltredditrg'oi ,onyurotrd ioiiriot & then cltoose any method of safe

oolythene carry^ bags after

by punching / shredding'

Observations:-

v,.c.sDA ryts of trrc view that porythene manufacturing uttits srtourd be seared by the Board and

the Botrrr srtour, luro-nrnrrn(t'th;ir rehobitttaiion arong with the traders eifecled by the ban on

SltulttosltrtttrlFttrasallthesebansarerelatedwithenvironment.

In tlti beginning Shri P.K. Shastri was itowed to make presentation

biottegradable polythene carrY bags in the state' Atl the members and ParticiPants
ullowttrg Director Environmenl,
tliscussed the item at lengtlt and TronsPort Commissioner ,V.C, SDA,

the oPinion that the
Contttti.ssiotter Jumnru MutriciPal Corporation, V.C. LAWDA were of

Bort on Pol14hene carrY bags should be enforced first in letter and sPirit ancl there afler

quesliott ofo Iternatives would arise as the ban order has stood the iudicial suutinY uPto

Hon'ble SuPreme Court. Mn Anil S uri was ol the view of allowirrg PolYthene carry bags

t with 40 [l[icrons thickness' After deliberaling uPon lhe item, following decisions were taken

0ll

n.

ul,

carrl baus,

I/e'llt :\'o. 5 te,,t

The J&K SPCB was constituted bY

(Preventiort ct Clontroi of Pollution) Act'

Control of Pollution) Acq l98l' Later

rire State Govt. in 1987 as per the provisions of water

1974, with powff and functitn under Air (Prevention &

on 22nd Sept. 1988. provisions of the Environment

t 'il tut

5
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In order to

I)e cisiort.r

i'lfter detai,I dcliberati'ons on the Agendu Item , all menfters iere of tlte view that instead of

depositittg moneY to Government ex-chequer' Board shoulcl utilize the mon ey for imProvement

in infrastruclure' uP grodation of labs, launching of awarenas & uP gradaliort/construclion

ttf Comnrcn EfJluents Treatmen t Plants (CETPs) at d es ignated ind rstrial eslot es one each at

Jammu ond Koshmir'

Itern No.6 : On line C onsent Mechanism

The Board is in the Process of oPerationalising of Online Consent Management and

oring S1'stem (OCMMS) once operational the OCCMS would connect all sub of{ices of the

Board as Per JKSPCB requirement wtth our central office and make system more effrcient and
Ilonit

ransperent which witl reduce the PendencY of cases in securing NOC from the board . To achieve

above said objectives' the software has been develoPed/customized
in technical collaboration rvith

NlC, Ne* Delhi under guidance & suPPort of MOEF, Government of India New Delhi

infrastructure for which an amount to

the trrne of '50'00 lac has been

'ftr make the system oPeratt onal, the board needs hardware

proposed for FY 2Ol2-13 in budget Estimate2012-13 ' An amount to

6the tune ol ',6.82'00 has already been incuned during FY 2011-12

-j
lil

r
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0hscrvatiorts:-

'l'lrt: lrrcsirle,nt l:edurutiotr tlf'Inrlustries, Kashmir ttbsert'ed thal lhe Boarel shauld consider lhe

tligiti:.rrtiort nnd muppitrg o./'llcd antl Orange calegor.y uttils.

T'trc lloord approverl the item while appreciotittg the iniliatit'e laken b-t, the Board for switching

t)t.c,,.to On- linc Consent Mechanisnt as it n,ill provide efficienl and lranspsrent service lo

tutreprettettrs, x,ltit,lt is ulsn in consonctnce willt the stote Governmenl',s e-Goveinance polic!.

Itent l:o,7: E.\lension of E.remntion list lo unils outsirle Industriul .4reos

The Uoarcl lras alreadl,exempted 40 No. of least polluting activities/industiies frorn the

.()nscr']r of rhe Board with tlre condition that such units shall function in industrial areas only. The

lpclusrrial Associati6ns have been requesting tbr extension ol'exemption list to other areas also but it

rra\ not be advisahle to extend the rvhole exemption list to other areas. as some activities may cause

c'lisrurbances in peaceful life of people or in other human activities. Accordingly it is proposed to

esterrd the exernption list in respect of activities/units, indicated in Annexure -X to outside industrial

areas also as tltese activities may not prove source of pollution or discomfort tbr the local

inhabitants sub,iect to the corrditions, as enumerated therein

Decision

The Bonrrl upproved the Extension ofExemption List ttt units outside Induslrictl Areas subject lo
lhe localthe conilititttt lltol lhese aclivilies nral not prot'e source of pollutiott or discomfort for

inhabitants

Ittlnr .\'o. 8 .lnnoittl, of ,llr. I].A. ll'uni us t'ienlisl " B
tt

Shri B. A. \\,ani had faced the selection process for his recruitment in Pollution Control Board

*long rrirh orher candidates for the post of Scientist "B". Qualification prescribed for the post was

$l-Sc- Chemistry or Environmental Sciences with minimum 55Yo marks. Mr. Wani possessed

hlcter's Degree in Environmental Sciences with 56% marks spd sas thus eligible for the post of

Scientist "B". Hou,ever the selection committee did not select Mr. Wani as such he was not

rec6mmrnded lbr eppointrnent. This resulted in prelerring a writ petition by Mr. Wani bearing SWP

\r.r. ll9'1003 challenging tlre selection of selected candidates on the ground that he was betterl;-

plrced as eseirrsr rlrern. so fur clualification prescribed lbr the post in advertisement is concerned'

Atier couplr." oI irrrerim directions tiorrr tlre Hon'ble Court Mr. Wani rvas made to $'ithdraw the writ

petition on the assurance of his appointment as Scientist "F]" in the Board.

7

- -,--i:'-'ri.&*;rr3G*mf,i*
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Decision
I

32



.\ccordinglY' thc issue of Mr Wani's appointrnent in the Boart"i was taken uP with the

I respo nse whereof the administrative dePartrnent vide letter dated 24-08-2004 desired to take

dccisttltl in the matter at Boards level and if required the issue be Placed before the Board' CopY of

the letter is Placed as Annexure-Xt . This resulted in evcn drafting of order coPY whereof is Placed as

.\ n tre lrt re-XII btrt t-or certain reasons Mr. Wani could not be apPointed which resulted in fresh writ

petition bY him bearing SWP No' 23412005 wherein the dratl orcler is also in focus ln view of some

orcters of the t{on'ble Court matter was P,laced before the Board in its 23'd meeting and though the

niajoritY suPPorte cl his aPPointment as Scientist "B", it was finally resolved to get the case re-

erarlined administrativelY Relevant extract of the minutes is annexe d as Annexure-XIII

Now the Hon'ble Court vide its order dated l4-07-201i and 31-0 5-2012 has directed to place the

of Mr Wani settled. CoPY a piece of

matter before the Board again and & XV. Mr Wani is working on adhoc

basis as Research Assistant for Past i4 years and ever stnce the selection of other candidates as
I.lott'ble Courts order is Placed on

possess the

the Board,
Scientist "B" in 2000' he is craving for his aPPointnt ent as Scientist

,.B,'. The incumbbnt

req ruisrte qtral itl sattott lbr the Post of Scientist "B" and has also gained exPerience in

\\'ll ileas the Post of Sc ientist "B" is also avat lable
intment of Mr' Wani as Scientist 

;'3" ir view of

l lence the Board

fore going discussions'

Decision

may like to decide aPPo

'l'he Boord aPP ioved the oPPointnte nt of Sh. Bashir Ahnnd lYani as Scie ttlisl "8" ln

light of tlirections 0f the Hon'ble Cttu rt, subiecl to observunce of atl required

rnrulities as ,rorrrls.

Item No.: 9

Shri Tanveer Ahmad Sofi was dePuted to Pollution Control Board in Apri I. 1998 against the

post of ComPuter Assistant. However all the Posts of comPuter Assistant's were filled uP bY SSRB

hv direct Recru itnrent and Mr' Sofi was adjusted against the post of Junior Scale StenograPher

I;urther vide Order No, 62 dated 16-06-2 004 he was absorbed in the Board as Com puter Assistant

but continued to draw salary against the Po st of Junior StenograPher. In the meanwhile one Post

oiComPuter Assistan t became available due to the resignation of one Shri Sudhir Singh and as a

ome Data OPerators' who were

sequel thereto Mr' Sofi 's salary was drawn against $e
eved of the
said post' S

action and matter figured

get the aPPointn-rent tssue

,Icord as Annexure-XlV

at

aspiring tor promotton against this Post were aggrl

different fonrms of the Government including General Administration DePartment and Forest

D€partfilent in the Secretart at. Finally the Government has instructed to Place the matter before

facto aPProval of the re-

ee Board in its ettsutng

dcsigxrion of the Post of Junior StenograPher

meeting for consideration' to

as ComPuter Assistant

the Post
and subseqllent' Permanent

absorPtion of Shri Tanveer Ahmad Sofi against the said Post, coPY of the letter fronr

Administrative Department ls P,laced as Annexure-XVl This shall also result in redressal of the

grievances of lr4s. PrincY ThaP loo who is senior most Data OPerator working against the Post

since 1998 and cravtng for the Promotlon, resulting in filing of the writ Petition It maY be in

pl:rct to mention that since Mr. Sofi is currentlY holding the Post' of ComPuter Assistant . no post

of

'' .i'..:l lable lbr considering Ms.. PrincY ThaPIoo Data OPeration for promotion' Re-designatton

q
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the post of .lr. Stenographer as Computer Assistant shall result in easing out the problem of
stagnation and fixing of seniority

I-lcncc in vit:rv of thc foregoing discussions the Board may like to approve the re-designation

ot-onc post o1'.lunior Stenographer as Computer Assistant as both the posts carry same pay.

Decisiorr

The Board approved the re-designation of one post of Junior Stenographer as Compaler
Assislont.

Item No.l0: Approval of Guidelines for Brick Kiln.

Pending enactment of the Brick Kiln Act and framing of rules there under, the Board,

rvith a vierv to regulate the functioning of Brick Kilns in the State, issued guidelines for Brick Kilns

on 2l-03-2010- Copy placed.as Annexuy;xyll. With enactment of the J&K Brick Kiln

(Regulation) Act 2010 and rules framed there under, above said guidelines became more relevant as

same are in conformity with the requirements of the Act. Since the Board could not meet after

issuance of the Cuidelines. Board may accord approval to the Guidelines for Brick tcitns.

Obse nations:-

The President Federaliott of Industries, Kasltmir destred lo delegate power of renewals o/ consent

to Regional Directors

f)cci.sion

'l'he Bourd the Guiclelines Brick Kiln.
Item No. I I : Confirmation of Pablic Service Commlssion

l5 Otficers of the Board are working in tf,. pre-revised pay scale of 7500-12000(9300-

X800+ Grade pay of 45800 ) and above. Their services could not be made quasi permanent for want

of confirmation h1,'PSC. It may in place to mentionthat at the time of appointrnent of these officers

the Board had not framed Recruitment Rules as such PSC declined to make selection against the

posts in Gazetted scale viz 7500-12000 (9300-34800+ Grade pay of 4800 )and above. Accordingly

Covernment appointeel a selection Committee which after following due procedure made selection

against these posts. Now the Board has framed the Recruitment Rules for the Board employees and

sante are under consideration of the Governntent. Keepirtg in view the service interests of these

otJ-rcers detailed out in Annexure-Xv[I, it is proposed to get the confinnation of their services tiom

PSC.

9
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e llo:rrtt approvcd the item for forwarding the names of officers to PSC for confirmation

of tlreir services.

Asenda Part - II
onsent Budget 2012 13 J&K State Poll Control Board

The Board after getting dettils of various items proposed in the Consent Budget

approvecl the expenditure for the year 20ll-2012 & Budget for the year 2012'13 w*s also

approved.

SurrDlementa rY encla
Item No l.: Rationalization of Consent Fee:

pursrrant tc, the decisions taken in 23'd Board Meeting, a committee was constituted for

rationalization of'consent fee for.indusfries. The Committee has made major headway and is likely to

subrlit its repor"t shortlv. Proposal for revised consent fee as per the report of the Committee shall be

placed before the Board in next meeting'

Decisions :

The comntittee u'ill submit its report shortly for revised consent fee and will be placed in

c ncrt lloard \tectin

Ilem Na.3: Regularization olAdhoc Employees.

Like other Departments and Organization Pollution Control Board also engaged some

eclucatetl youth against different vacancies in different capacities to tide over the shortage of

nlarlpower. 'fhe engagement as well as their regularization of services of these employees came

ihrough dit]'ercnt scrutinizes and have been discussed at various foras including the Board, the State

CcrvenLnte nr & the Flon'bie High Court. Even State Vigilance Organization also tookl the cognizance

of the marter w.r.t. 13 engagements made and necessary clarification has been provided to it.
Thereafter, on the directions of the Hon'ble, the State Govemment put on hold the method proposed

tbr dealing with the adhoc employees vide Govt. Orter dated 13.08.2004 copy whereof is placed as

Annexure-B. Finally the Government came up with a policy through a Legislation the Jammu and

Kiishnrir Cii,il Services ( Spl. Provisions Act 2010) for regularization of the services of adhoc,

contracrual anci consolidated appointees on fulfrlment of certain conditions prescribed therein.

Accorclingly ntatter was taken r.rp il,ith the Govemment for regularization of the services of adhoc and

ot[er employees in accordance with the Rule-5 of the Act. However, the Government is apparently ol'

tlre view that the Board being the Statutory Body can settle the issue at the Board's level itself'

It is accordingly proposed to regularize the services of adhoc employees of the Iloard

',r,hose particulars are give in Annexure-C on the touch stone of the J&K Civil Services Special

l)r'r'rvisions r\ct. l0 I 0.
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, J&K

PCC

ffii\I7
ll rnttr ,tlli,1. \nvhthat- llril

,),tti t \\,\,;\1r);tr

, I /'.

Governmenl 0!'Jonrmu and Kashmir
J&K Pollution Control Cornmittee

Jammu
S u mmcr Ofi c c : rt oy4t to bcr
lih c *h - ul -,4 I o n (' am pus.
llittu<l r ,,,r t i:iL !.iL rorr
liq hu gh, S n nugur (J & K t I 90t)0x
I'h lit.r (llt)l.11 I I 165

Email : mem bersecretaryjkspcb@gmail.com

Sub:- ltel'iscd Siting Criteria / (luidelines for cstablishment of ncll, Stone Ctrushers I l.lot
Mix l'lants.

o R D E R No.:- 4o -xpcC of 2023
DATED:- &?-02-2023

ln pursuance to the decision taken in the 2nd Board Meeting of J&K pollution Control

('onrntittee' 136tr' Board Meeting) held on 10-02-2021 the revised siting criteria / guidelines fbr

cstablishment of new Stone Crushers / Hot Mix Plants as appended in Annexure .A', shall come

into lbrcc with immediate cll'ect.

L,;sued *,ith the approvol of Competent Authoriq,.

(K.

J&K Pollution Control ittee.
Janr nr rrNo:- .,KPCC/PS/NlS/2023t 3 lt_- 33 ?

Date:- \a -02-za?3.
('op1 to tlre:-

i) Principal Secretary to Govt., Ijousing and Urban Devetopment Deptt., Civil Secretariat, Jammu.ii) Principal Secretary to Covt., lndustries and Commerce Deptt., Civil Secretariat, Jarnmu.
iii) secretary tr: Govt.,'rransport Department, civil secretariat, Jammu.
ir') Secretarv to Covt.. tlealth and Medical Education Department, Civil Secretariat. Jammu.\') Nlcr,bcr Secretary. Central Pollurirn Contr.l Boarcl, Dellr.
r i) ( onlnissioner. Municipal Clorporatir-rn. Jarnrnu.

r ii) Managing Director, Srnall lndustriar corporation, Jammu and Kashmir.
r iii) Addl. Secretary, Forest, Ecology and Environment Departrnent, J&K.
ix) Regional Officer. Ministry of Environment, Forest and Climate Change, Jammu.
x) Medical Superintendenl, Government Medical Coilege, Jammu.
xi) Prof'essor Anil K. Raina. Departnrent r:f Environmental Science, University of Jammu.
xii) Dr. Pankaj Chandan. Director, Nature, wildlife and Climate Change, National Developnrent

l:oundation (N DF), Jammu.

xiiil P.A to chairperson J&K pcc for kind information of the chairperson.

copv also forwarded to the follon,ing for information and necessary actiou:-

\"
S

r)

ii)
iii)
ir )

Regional Director, Pollution Control committee, Jammu / Kashmir.
l)irc'ctor, Irrdustries & comnrerce Departnrent. Jammu / Kashmir.
I)irector. Ceolog;- & Mining Departnrent, Jammu / Kashnrir.
I)' S Io Principal Secretarl'to Gol'errtrnent. f)epartrrrent of [:orest, Ecolog5r and E,nvironrnent, C'ir,il
Secretariat, Jamlnu

P.S to Principal chief conservaror of Forest.s / (HoFF) J&K, Jamrnu.
l/c website, J&K Pollution control comnrittee, Jammu for uploading the same of the website of
J&K PCC.

r)
Yi)

I
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Government olJammu ond Kashmir
J&K Pollution Control Committee

Jammu
ll inter olfice: i\ovunber-..lprll Summct Oficc: l{oy<ktob.r

!il*, t*h - u I " A I o n (' aa pt-t,
Bchnd (iov Silk l.'adon,.
Rajhagh, Srtnogor (l/lK) lgunx
l'h l"q 019J.)Jl I 165

F-ma il : nlctn hersecrclit r\ i hsncb(a.,grn:t il.cotn

Sub: - Revised Guidelines including Siting Criteria for Establishment and Operation
of Stone Crushers and Hot Mix Plants in J&K.

Order No. 3? -JKPCC of ZA23

Date: l1 -A2-2023

In order to regulate the Stone Crushers I Hot Mix Plants in the Union Territory of Jammu
and Kashmir, the Department of Mining, Goven:ment of J&K vide SO 60 dt. 23.02.2021 has
issued the Jammu and Kashmir Stone Crushers I Hot and Wet Mixing Plants Regulation Rules,
2021. wherein it is stipulated as under :-

Rule 3(l) A Stone Crusher /FIot and Wet Mixing Plant is not a mining unit but a processor of
minerals obtained from a source with a valid mineral concession. Such units shall be
regulated by laws, rules and other provisions applicable to industrial units.

Rulc 3(2) No permission/license would be needed by a stone crusher/hot and wet mixing from the
Mining Department except where it also engages in mining, which activity shall be
regulated by laws / rules applicable to mining.

Rule 3 Stone Crusher / I{ot and Wet Mixing Plant shall establish /operate only on securing: -

(i) Consent to Establish/Operate from the Jammu and Kashmir Pollution Control Board issued
as per the procedure/guidelines and siting criteria prescribed by the Jammu and Kashmir
Pollution Control Board.

(ii; N<l objection Certillcate front Deputy Commissioner concemed regarding title verification
ol'land and its usage; and

(iii) Registration rvith the District Industries Centre (DIC) if the unit holderintendstoavail any
incentives available in the Industrial policy.

Acccrrdingly in pursuance to the SO 60 dated ?3-02-2021, the revised guidelines as under
including siting criteria for establishment and operation of Stone Crushers and Hot Mixing plants
in the [.lnion'l'emitory of Jammu and Kashmir shatl be applicable with immediate effect.

2. Consent to Establish / Operate for Stone Crushers and Hot Mix Plants: -

J*K

iffi\I7
PCC

l'o rrvt"sh Rhna. ( ilahl.
Imnspn Nagor. Namol,

,l onnu. (.t,\. K ) I 8(XNM
I'h l:d\ 0l9l-2r?692:

lrr light ol'above.
o1'Pollution) Act. 197

processcd by the
( u n'n'. i kocmms.n ic.in )

datcd 2i-02-2021 has

lrcnc,.'l0rth.

the Consent to Establish I operate under water (prevention and Control
4 and Air (Prevention and control of pollution) Act, lggl shall be
J&K Pollution control committee through online portal
fbr which proprieror ol'such units fblling within the provisions of So 60

to fulfill the following operational guiderines including siting criteria

9t,
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S.

No.
Siting Parameters

Siting Criteria for
Existing Stone Crusher

and Hot Mix Plants
operating with Consent
to Establish / Operate
before date of issuance

of guidelines

Siting Criteria for
establishment of New
Stone Crushers and
Hot Mix Plants after

the date of issuance of
guidelines

Remarks

I

a) National I-lighway in plain
areas 100 m 100 m

b)National Highrvay in sub
Mountainous areas 50m 50 rn

2

a) State Highway and other
District roads in areas.

50 nr 50m

b) Highway and other roads in
Sub Mountainous areas.

50m 30m

3.
Janrmu and Srinagar Cif"v"

Munici Limits 0l Km 0l Km Critical
Criteria

{. Nerrest Residential Area /
Ahadi 500 m 500m* Critical

Criteria

: Health Care Establishment 02 Knr 02 Km Critical
Criteria

[,ducational Institution or
other similar institution 0l Knr 0l Km Critical

Criteria

7

a) Eco-Sensitive Zone for
Protected Areas

As per Notification
issued by MoEFCC,

GoI / Hon'ble
Supreme Court

Orders

Critical
Criteria

b.1 Notified Bird Sanctuary /
National Park / Wild Life
Area

0l Km -do-

tJ I'orest [.and 0l Km 300 rn

9
Nearest 'l'ourist

Conrplex/Resorts 0l Knr 0l Km

l0 Approved Water Supply of 20
Kilo liter 0l Knr 0l Krn

ll
Historical Monuments and
Fleritage sites identified by the
ASI

500 m

a) Orchards / Saffron Fields
Waived off a) 500 nr

b; Abi-arval b) 200 m

ri ('trrrtrollcd Area Waived otF 200

3 Revised Siting Criteria for establishment and operation of Stone Crushers
and Hot Mix Plants: -

The siting criteria applicable as per guidelines issued vide No. SpCB/pS/CWp1Vly/l3l-
135 dt. 09'02.2004 is revised as below and shall be applicable w.e.f. date of issuance of
guidelines.

6.

e4

'['here should not be a single residential house within 150 meters from proposed sites.

Page 2 of 9
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DeJinitiotrs: -
i) Residetttlsl Area /Ahadi: 20 or nrore residentiol houses within radius of 500 m shall constitute residential area

a-s per orders ol' Hon'ble Suprene Court of lndia in Ctvil Appeal No 10732/1995 dL 25/1/1990. It shall be a
<'t' i I ic'u I s it ing cr it er ia.

ii) llealth Care Establishment: Meons primary health centre or above of Health and Medical/Educotion Deptt. or
rec'ogni:ed private HCE with minimum of l0 beds. It shall be critical siting criteria.

iii) Conlrolled Areo: An area under permanent occupation of Defense / Belt Forces.
iv) Appraved Wat* Supply: The approved waler suppb of more thsn 20 KLD where system for trentrrrent af water

far drinking purposes is involved in open or a spring/lake usedfor drinking purposes. Tube well/ Overhead tankst
L'()vered reservoirs/ rivers are nol covered under this.

li litlucationol lnstitution: ()ovt. Primorv School or above or (iovt. recognized Private School: C:ollege, lJniversitv
ctL:. lt .\hall be crilical siting criteria.

t'i) Orchard/Abi-owaUSaffron Fields: - Land use oJ'more thqn l0 kanals .shall only be considered as Orchard ,

Sul/i'on./ield l Abi-owal, Un-irrigoted land should tpt be covered under this.
t'ii) All di.vtunc'c.r referred in siting criteriu shall be aerial ,/ crox, l)'distances.
t'iii) Cluster: Cluster is defined as "a group offive or more lhan five stone crushergHMPs/BMPs or hoth locuted in

close proximity to eoch olhet", For indi,iduol stone crushers v'ithin the cluster the PCDs & PCMs alreadt,
rcc'ommentted hy the Board for stone crushers and Hot Mix Planls, should be adopted as identified fu' thc
Regionul I)irector. J&K Pctllution Control (|ommittee Kanhmir vide No. RDIUPS/39 dt. 23/I/202t, detoiling A to
K sub-clusters ha'ing li8 HMPiSC's Lasjun, Rakh-Shalins, Colepora belt in Budgam Dktrict.

3.1. All the parameters to be measured from centre of crushing point and distance to be measured is

aerial distance i.e., crow fly distance as per KMZ file of google map.

3.2. The entrepreneur including govt. agencies find it difficult especially in hitly arc,as to locate
suitable land for stone crushers and hot mix plants which is more than I km away from forest
areas while also being 500 m away from Residential Area. Thus, the referred distance of I km in
revised siting criteria for stone crushers reduced to 300 meters.

3.3. For certain locations defying the siting criteria especially critical siting criteria, no new unit shall
be allowed to be established / operated. However, the case may be considered on account of
distinct geographic.al barriers, which may be verified after site inspection by the Committee of
[:xperts comprising respective Regional Director JKPCC, Divisional / District Officer
concerned. adjoining Divisional / District Officer and Scientist-in-Charge Air laboratory, which
shall be followed by detailed report and presentation by the committee justiffing the
reconlmendations.

3.d. The Consent to Operate (Renewal) shall be considered tbr issuance for a period of I to 3 years.

depending upon the siting criteria, compliance status and state of art PCDS/ PCMs adoped in the
unit. 'fhe proprietors of units must apply by online mode 45 days before the expiring of consent.
ensuring that the unit has valid consent well before expiry for operation.

3.5. 'l'he Consent to Operate (Renewal) application applied after expiry date shall be charged with
double the consent fee fbr period of upto 6 months delay followed by four times consent fee
in addition for subsequent delay in filing application.

3.6. l'hese guidelines / siting criteria is also applicable to integrated wet mix plants, but standalone
u'ct mix plant shall be considered for consent under green category only as per prevailing norms
u'ith diligent eflorts to reduce emissions and ensure proper waste management.

{. Project Spccific Stonc Crushers and Hot l\lix plants: -

a*, \-
Page 3 of 9
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5.

4.1. Definition of Project Specific Activity:- A temporary Stone Crusher / Hot Mix Plant

established exclusively for construction of National Ilighways, State Highways or any other

inliastructural Governmcnt Project and Government approved Public Private Partnership Project

having definite period for the project completion, would qualify as a Project Specific Stone

Crusher or Project Specific Hot Mix Plant or both. This shall be subject to condition that the unit

holcler must obtain a'Letler of Allotment' ol'the project w'ork in his/her favour specifying the

exact nature. extent and period of the allotted work/project from an officer not bclow thc ranli' ol'

Executive Engineer of the departmenUagency executing the said project.

1.2. Siting Criteria for Project Specific Stone Crushers/ Hot Mix Plants: - The revised siting

criteria shall be applicable to Project Specific Stone Crushers and Hot Mix Plants. However, the

Cornpetent Authority i.e. Chairperson J&K Pollution Control Committee in exercise of powers

conf'erred upon him / her in the 26th Boarcl meeting of J&K PCB, based on expert opinion, may'

relax any of the siting parameters including any of three critical criteria out of five critical

critcria. on case to case basis, keeping in view the topological conditions of the area. Cotlsents ttr

Project Specific units shall be granted for a specific period commensurate with the lif'e of the

project with State of Art PCDs/PCMs to be adopted by the project proponents.

Check list of documents required for CTE I Operation for Stone Crushers and Hot Mix

Plants:

(i)

(ii)

1r,i)

l:co-sensitive Zone certificate from Wildlife
Warden of the area

ClO (F) copy for CTO (R) cases

NOC as per Rule 3(3) (ii) ol SO 60 lor old

Stone Crushers/ Hot Mix Plants if not

submitted earlier (only once required)

Photographs of the PCDs /PCMs adopted

with date and duly labelled along with

name of the unit with geo tagging.

)

B)A) Iror Consent to Establish (Fresh/ Renewal) For Consent to Operate (Fresh/ Renewal)

CTE copy for CTO (F) cases(i)

l)etailed Projcct Report (DPR) with plant

and machinery financial implications,

having specific detailed chapter on PCMs /
l'}CDs proposed. PCMs / PCDs should be

udequote, conforming to the guidelines

and incorporating new / lutest technologt.

(ii)

l.and papers and 'No Ob.iection Certilicate'

fiom Deputy C'ornrnissioner regarding title

verillcation of land and its usage as per

Rule 3 (3) (ii) of SO 60 dt. 231A212021.

(iii) Consent fee by online modeConsent fee by online mode(iii)

(iv)(ir ) KMT.IKML llle of the site

( )
Notice / Closure Order iWithdrawal issued

by JKPCC in past, if any.)( CTE (F) copy for CTE(R) case

(vi)
Annual consumption of raw material and

its certified and valid source.
[r:rest distance certificate from DFO
'fenitorial

(vii)
Document for legitimate source of water

connection from competent authority

SIvIR tiom recognized laboratory(viii)

tx( )

W Page 4 of 9
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(x)

Photographic proof of display board (6' x
4') installed at the entry of the unit.
reflecting name and address, capacity of the
unit, consent order no. and details of pCDs

/ PCMs adopted, writren in big legible bold
letters.

6. OPERATIONAL GUIDELINES FoR STONE CRUSHERS: -

6.1. All the stone crushers shall take the following pollution control m€asures: -

i) All the dust emitting points like Jaw/Roller crusher, screens/classifiers must be properly
enclosed/covered with CGI sheet enclosure or of other solid material but not by tarpaulin.

ii) Conveyor belts should be of proper quality material instead of used tyres covered.

iii) 'fhe convey'er belts provided to carry different grades of materials must be fully covered
rvith a thick sheet of suitable material with adequate water sprinkling provided at different
points on convever belts.

it') 'I'he ends of the conveyer belts may be provided with properly designed telescopic chute ol'
adequate length so that the dust generated from the section is contained at the source fsee
piclures enclosed as Annexure-l).

v) Regtrlar rvater spray should be caried out at all dust emitting points and transfer point.s.
Water spray should also be done on the boundary as per requirement. The unit should
provide water sprinklers on the conveyors carrying raw material from bunkeribin to the
crusher- The water should be sprayed in the form of mist with the help of a motor.

vi) Regular cleaning of approach roads should be carried out and all the approach roads and
ramps should be metalled.

vii) A green belt consisting of three rows of broad-leaved trees (out of which one row of tall
trees and two rows of medium sized trees) planted in staggered manner, must be provided
along the periphery.

viii) The discharge of treated / servage eflluents into inland surface water may not be allowed alcl
the respective units should either re-use the treated etTluent water for washing purpose etc.
or use the sanre for sprinkling purpose to suppress the dust generated from these sources
including emission due to movement of vehicles.

ix) r\nnual flealth survey of workers should be conducted.

x ) -Ihe 
openings of housing for the movenrent of mechanical drivers, conveyor belts etc. should

be properlv sealed with t'lexible rubber flaps.

xi) The process waste i.e. fine material should not be dumped along the road side and should be
used for filing up of low-lying areas.

xii) 'l'he suspended Particulate Matter contribution value at a distance of 3 to l0 meters from a
controlled, isolated as well as from a unit located in cluster should be less than 600 F/N-J.

Page 5 of 9
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\I\ )

\\ )

\iii) The project proponent shall take adequate measures for control of noise from its own
sources within the premises so as to maintain ambient air quality standards in respect of
noise to less than 75 db (A) during day time.

AII the material should be transpo(ed in covered vehicles.

Dumps ol-raw and finished products should not be more than 3m height and should have
enclosure on three sides of 4m height. Regular wetting of these dumps should be done s<r

that no dust is ernitted during blowing of wind.

A ten to twelve feet brick or CGI sheets wall as boundary/ wind breaking wall facing the
road as well as towards residential area with a well-defined single entry from the road to be
provided in the unit.

xvii) f ine dust accumulated in the crushing areas should be periodically cleaned and the dumps
should be covered with tarpaulin to arrest erosion by wind.

xviii) For establishment of new Stone Crushing unit and Hot Mix Plant, in addition to meering
the siting criteria and the prescribed PCDs and PCMs, the project proponent must have a

minimum land eveilability as per the land type defined in SO 60 dt. 23.02,2021for betrer
operational conditions as per lhe details given below:

a) For stone crusher having only one jaw / conc type crusher with capacity upto 25TPH, and
standalone Hot Mix Plants:04 kansls

b) For stone crusher having two or more jaws/ cone crushers with capacity2S to I00TPH:06 kanals

c) For stone crusher with capacity upto 25 TPH wirh Hot Mix Plant:06 kanals

d) For stone crusher with capacity25 to 100 TPH with Hot Mix Plant:08 kenels

e) For large stone crusher having two or more ja*V cone crushers with capacity more than 100
TPH rvith llot Mix Plant:12 kflnals

xix) All stone crushers and HMPs must have a legal source of raw material.

xx) It is advisable to have a full coverage (like industrial shed) preferably for new crushers and
all the old stone crushers shall adopt the firll coverage of the units within 5 years from the
date of issuance ofthe guidelines.

Additional Guidelines for existing old and consented stotre crushing units: -

'fhe existing stone crushers as on January 2022, which do not meet the guidelines, in addition to
thc above pollution control measures must augment PCDs and have following State of Art PCDs i
PCMs: -

i) All such existing old stone crushing units consented prior to coming into force of these
guidelines must develop three rows of thick green belt all along the periphery of the unit. This
grcen belt rnust include a row of adequate number of broad-leaved tree species having good
canopy.

ii) All such existing old and consented stone crushing units must construct at least ten to twelve
feet high pennanent wind breaking brick walVCGI Sheets barrier all along the periphery of the

xvi)

6.2.

unlt.
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iii) All such existing old and consented stone crushing units must install permanent and
mechanical water sprinkling system interlocked with the crushing point and other allied
machinery of the stone crushers, and in no case the stone crushers shall operate without a
functional water sprinkling system. A permanent water storage tank of a minimum 2000 lt.
capacity must be installed

ir') All such existing old and consented stone crushing units must be operated only during day
hours i'e' liom 8.00 a-m. to 6.00 p.m, and must ensure the emissions below prescribed limits
under al I circumstances.

v) All such existing old and consented stone crushing units shall be accorded Consent to
Operate (Fresh/Renewal) for a period of I year at a time, subject to adhering to the norrns
referred and satisfactory control of emissions.

vi.1 All such existing old and consented stone crushing units especially those which do not meet at
least critical three siting criteria rv.r.t. Residential Are4 Educational lnstitution, Hospital.
Nursing Honre and are within the jurisdiction of Non-attainment Cities (NAC) Jammu
and Srinagar must also plan shifting to the suitable site/s, in the interest of their functioning
within two years of coming in force of these guidelines, no CTO(R) shall be accorded for
any such cases afterwards.

vii)'l'he ref'erred guidelines / siting criteria for the stone crushers with advisory as referred above
shall be applicable to the integrateel Hot Mix plants as well.

6.3. ln addition to aforementioned guidetines, old and established CLUSTERS shall follow the
following additional guidelines:

i) 'fhe Stone Crushers and Hot Mix Plants which are already existing in the form of a certifiecl
cluster e.g' Lasjan belt, Rakshalina etc. shall be allowed to function subject to the condition
that State of Art PCDs and PCMs including dust containment through regular sprinkling, and
no tiesh/new Stone Crusher and/or Hot Mix Plant shall be allowed to be established in the
clusters henceforth.

ii) A collective biological banier/green belt (comprising of a minimum of 05 rows of broad-
Ieaved trees/plants) be provided all around the clusters, especially towards the habitation and
National l{ighway, jointly by all the unit holders.

iii) Only one approach from National Highway/scheduled Road is provided to the cluster.
ir') Alt nerv clusters of stone crushers in firture shall get the layout plan approved from Competenr

Authority befbre establishment.

6.{. continuation of restriction for establishment of fresh units: -
'l'he restriction imposed in Lasjan area of Rakhshalina - Summerbugh - Golepora vide
No. SPCB/Tll51/4014-20 dt. 28.08.2010 shall continue and no fresh stone crusher /hot mix plant
be allorved to be established /operated till further orders.

W
%
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7. OPERATIONAL GUIDELINES FoR HorMIx pLANTS: -

7.1. Pollution control Equipment / Devices for Hot Mix plants:
'r For Batch Hot Mix plants lcapocity rangingfrom t00 to 200 TpHl

i. Dual cyclone follorved by bag filters.
ii' Stack of l5m height with proper platfcrrm and monitoring porthole lor checking emissions

i. Multi cyclone followed by venture scrubber.
ii' Stack o1'l5 m height with proper platform and monitoring porthole for checking emissions.

7.2. All Hot Mix Plants shall take the following Pollution Controt Measurcs (pCMs):

i) All roads/vehicular movement areas at the site of Hot Mix Plant should be puccal stabilized
with stone aggregate and regular sprinkling of the water be ensured so that no dust is
generated with vehicular movement. Water sprinkling system shall be provided in all
possible dust emanating area for suppression.

ii) l{ot Mix Plant should discharge flue gases after the dust control system through a stack with
ntinimum height of 15 m with necessary platform and port holes for periodic collection of
stack emission samples.

iii) The aggregates loading into hopper bin area shall be closed on three sides with metal sheets
and the access side shall have plastic air curtains/multi sheet rubber flaps so as to arrest the
emission generated during loading.

iv) Conveyor belts shall be fully covered (rop and sides).

v) All hot mix plants shall use dieseULDO only, in no case tuels such as solvents industrial
wastes, fire wood shall be used.

vi) A dedicated energy meter to be provided for the nrotor attached to the dust control system
arrd reading to be recorded on daily basis.

vii) Stack/AAQ/ANL survey to be periodically (once in a year) conducted and reports should be
lirmished to JKPCC.

viii) Maintain good housekeeping practices wherever possible within the unit premises to control
fugitive dust emission.

ix) wherever possible, day time operation is to be preferred rather than night time operation to
take advantage of favourable metrological condition prevailing during day time.

x) Adequate measures of safety for workers working in Hot Mix plant shall be taken. personal
protective devices such as goggles, mask, helmet and safety should be provided to workers.

xi) All machineries (pumps and blowers) details to be displayed along with their capacity zurd
power consumption (KW) in addition to the total power consumption in the Hot Mix plant
for inspection purposes.

xii) All aggregates stored within the premises shall not be stacked beyond the height of 3m from
ground level.

v
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7.3. tlmission Strndards for Hot Mix plant:

a. Enrission standards - Particulate Matter- Not more than l50mg/Irlm3
b' National Ambient Air Quality standards- cPCP Notification No. B-2gol6/20/g0tpcl-l

dated l8-ll-2009 to be follorved.
c' T'he Noise Pollution (Regulation ancl Control) Rules, 2000 as notified by MoEFCC

S.O. 123(f:.) dated4-02-2000 to be followed.
7'1'Cluster of Stone Crushers / Hot Mk Plants except proiect speci/ic Stone Crusherc / Hot Mix

Plnnts in case of new estoblishment.

i) To avoitl clustering and mushrooming growrh of stone crushers / hor mk plants in o
particular area. Not more than live stone crusher/ hot mk planr shall he allowed to
establish in t rodius of I km

ii) The dktance between the two clusters shoultl not be less than 2 *ms.
iii) only one single road for tronsporting moterial to oncl fro from clusler shall be

allowed to be used, which should not pass through any village preferabty,

l,-ncl: Anncxure-l

J&K Pollution Control ttec.

/eue * rlLl

(K.

No:- .IKPCCIS/I\45/2023
Date:- 7\-02-2023.

an'lnlLr

Copy to the:-
l) Regional Director, JK Pollution Control Committee, Jammu / Kashmir.l) Director. Industries and Commerce Departnlent, Jammu / Kashmir.
3 ) All Divisional Officers, Pollution Contiol Committee, Jammu / Kashmir.1) P'S to Principal Secretary to Government, Forest, Ecology and Environment Departmenr,

Go'ernrnenr of J&K for kind information of the principal secietary.5) P'S to Principal Secretary to Govt, Industries and Clommerce Deiartment, Government of J&K
for kind information of the principal Secretary.

6) P.A to chairperson for kind information of the Chairperson, J&K pcc.
7) I/c Website, Pollution Control Committee, Jammu for uploading the same on the website of

JKPCC..
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Anncxure-l ro JKpcc order No. -JKpcc of 2023 dt. q2-2023
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